SUBMISSION OF INSPECTION REPORT IN COMPLIANCE
TO THE DIRECTIONS OF THE 'HON’BLE NATIONAL
GREEN TRIBUNAL DATED 09.07.2021 IN ORIGINAL
APPLICATION(O.A.)No. 144 of 2017 AND EXECUTION
APPLICATION NO 1 (SZ) FILED BY E.UMA Wj/o
RAMALINGE GOWDA V/ s STATE OF Karnataka AND
OTHERS.

The Hon'’ble National Green Tﬁbunal passed an order dated
09.07.2021 and directed SEIAA to inspect the areé in question
periodically to ascertain as to whether the conditions imposed by
the DEIAA, Karnataka while gfanting the EC are being strictly
adhered and if there is any violation found, they are also liberty

to take action in accordance with law.

The Member Secretary, SEIAA directed to inspect the project
site of Sri Maruthi Stone Crusher & Quarry unit located at Sy No
34 & S, Gollarahalli Village, Kantapura Post, Nagamangala Tq,

- Mandya District and to ascertéin whether the unit is violating the

EC conditions.

The site was inspected on 09.02.2022 along with the following

officials and representative of the proponent.

1) Sri Ravikumar J K, Scientific Officer, SEIAA, Krnataka
2) Sri Arunkumar.M, Geologist, Office of Mines & Geology,

1 ' @M’ém]}, >

Mandya District



3) Roopa.S, Junior Engineer, Office of Mines & Geology,
Mandya District _ _

4) Yallappa Téraked, Vﬂlage Accouhtant, Kantapura Circle

5) Ravikumar D R, Representatfve of Maruthi Stone Crusher

a} Sy  no 34, Gollarahalli Village, Kantapura Post,

Nagamangala Tq, Mandya District:-

It is noted that the project proponent obtained
Environmental: '~ Clearance from DEIAA, Karnataka vide
No.MSC(DEIAA)" EC/102018-19 Dated 04.06.2018 (Annexure-I)

at Sy No 34, Géliarahalli Village, Kantapura Post, Nagamangala

- Tq, Mandya District for carrying out quarrying activity. As per
the Notiﬁcaition;;__and lease sketch approved by Mines & Geology

Dept, the EC was issued for an area of 1-05Acres, out of total |

extent of 3—00A§;res in Sy No 34, Gollarahalli Village, Kantapura
Post, Nagamang‘:ala Tq, Mandya District. During site inspection, it
is observed that the proponent has not carried out quarrying

activity although EC was issued and also the Mines & Geology

officials present: during inspection confirmed that, the lease is

- not yet granted for qUarrying activity. The lease is not yet granted
by Mines & Geology Dept and during inspection no illegal
quarrying activity is confirmed at Sy. No 34, Gollarahalli Village,
Kantapura Post!, Nagamangala Tq, Mandya District. Hence it is

confirmed that ;‘Ehere are no violations of earlier EC conditions.

T




It is alsé observed that the Stone Crusher unit is-
established in the remaining area of Sy. No 34, Gollarahalli
Village, Kantapura Post, Nagamangala Tq, Mandya District.
The Stbne crusher activity is not under the ambit of EIA
Notification-2006, hence the concerned Mines 8 Geology, Dept
and KSPCB may submit necessary information and report in

this regard.

b) Sy no 5, Gollarahalli Village, Kantapura Post, Nagamangala
Tq, Mandya District:-

As per the documents it is confirmed that the EC was not

~ issued and also lease was not granted as confirmed by the
Mines & Geology officials present during inspection, at Sy No.
5, Gollarahalli Village, Kantapura Post, Nagamangala Tq,
Mandya Distric_t for carrying out quarrying activity. It is
confirmed that the quérrying activity was carried out in some
part of the Sy No 5, however during inspection quarrying

activity is not observed at the site.

Since the EC was not issued, the illegal quarrying activity
should be examined by the Mines & Geology, Dept and take

necessary action in this regard.
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SEIAA, Karnataka



{Guvernemit of Kamnataka) : .
Office of the Assistant Commissioner, Mandya Sub Division, Mandya
. ‘ (District Level Environment Impact Asses‘sment Authority) ‘

Mandya District, Karnataka -
(Constituted by MoEFCC. Govt. of India, Under Sectiun 3{3) of BN Act, 1986}

No.MSC (DEIAA) EC / \© /2018-19 D‘até: 04-06-2018

M/s Shri Maruthi Stone Crushe & M-Sand, =t/
Prop: K.M.Ravi , {

#5, Bankapura Village,

Nagamangala Taluk, 7 - \\ L
Mandya District L . Vi e s
Sir, o el et

‘Sub:  Quarrying of Building Stone at Sy. No. 34 of Gollarahalli
. Village, Nagmanagala Taluk of Mandya District, By Prop: K.M.Ravi
_Issue of Environmental Clearance - Reg. | '
Ref: . Sri K.M.Ravi, #5, Bankapura Village, Nagamangala Taluk,
Mandya District applicaton dated : 23-12-2017.

. This is with reference to your application dated: 23.12-2017, addressed to
DEIAA,,Mandya' District, Karnataka on the subject mentioned above. It has been noted .
that the proposal is for grant of Environmental Clearance under the provisions of the
EIA Notification, 2006 for quarrying of Building Stone at Patta land Sy. No. 34 of
Collarahalli Village, Nagmangala Taluk, Mandya District by Sri K.M.Ravi, #5/
Bankapura Village, Nagamangala Taluk, Mandya District. The total quarry lease area of
the project is 1-05 Acre which is a Patta Land. Out of 1-05 acre 0.198 hect is for
quarrying working, 0.246 hect is for Buffer Zone and dumped yard 0.011hect. Working
will be opencast and semi mechanized method. The water requirement for the project
is 210 Ltrs per day will be met from local sources. During: the quarrying operation about -
790tones/ Annum of waste rock will be handled. The Mines & Geology Department
_ has approved the Quarrying Plan on 21-12-2017.
| The District E)f};ert Appraisal Committee (DEAC) appraised the project in its.
meeting held on 29-12-2017 and recommended for issue of Environmental Clearance.
The District Environment Impact Assessment Authority DEIAA Mandya has examined
the application in its mecting held on 13-03-2018 in accordance with the EIA

Notification 2006 and decided to accord Environmental Clearance under the‘proviéir_ms
thereof_ to.the above Pr(fp: Sri K.M.Ravi, Nagamangala Taluk, Mandya. For Quarrving of °
Building‘ ‘Stone annual- production . Mentioned in the table below ) subj_ect% to

implementation of the following conditions and Environmental safe guardﬁl R

Year 1st Year 2rd Year T3 Yeaf, 4 Year 5th Year . Total 'Af
Production | 15000 15000 15000. | 15000 15000 [75000 -
tons | o o | o




SPECIFIC CONDIFIONS:

1. The Quarry restricted only to stone quarry, if any material other than stone ol
shall brought to the notice of authority. T :
The query area should be visually boundaries by stones with yellow paint and a
. Board of site displayed putside. ' : |
Quarry plan approved by the Department of Mines and Geology shall be strictly
implernented and shall not be operated beyond the validity period of the
approved quarry pian. ' '

i, Baseline data on health profile of each of the workers shall be maintained.
Proponent should submit report on the health checkup for the quarry workers on
quarterly basis and submit report periodically every three months.

6. The DEIAA, Mandya reserves the right to withdraw the Environmental clearance
subject to any change in the quarrying policy by the State Government as may be
applicable to this project. : | ‘ |

7. The quarrying activity is subjected to the conditions rules formed by forest
department. ' \

8  This Environmental Clearance is co-terminus with the lease granted vide quarry
lease under MM (D&R) Act 1957 / KMMC Rules -1994.

9. Quarrying shall be undertaken strictly in accordance with provisions of (D&R) Act

- 1957 / KMMC Rules -1994. |

10.  Alkthe conditions stipulated in the consent for established issued (if applicable) by
the Karnataka state Pollution Control Board should be effectively implemented.

11. The\ ‘ﬁﬁ‘grrying operations shall not intersect ground water table, Prior approval of
tlieE?E}AA / Ministry of Environment and Forests and Central/ state Ground

. ,‘Wztf,j-'t;_’:fff?xuthority shall be obtained for quarrying below water table.
.12 The ﬁ:gi"})soil if any should be stacked at earmarked site only and should not be kept
7 upufilized for a period more than 3 years. The topsoil should be used for
- Zzoreclamation and plantation. ‘ ' :

13, Waste rock shall be stacked at earmarked site (s) only. The maximum height of
the stack should not exceed 5mts duly providing suitable terraces. The overall
slope of the dump shall not exceed 270, A retention wall shall be built around the
waste rock dump to prevent sliding. :

14. Catch drains and siltation ponds of appropriate size should be constructed to
arrest silt and sediment flows from quarry working area and rock dumps. The
water so collected should be utilized for watering the haulage area, roads, green
belt development etc:, the drains should be regularly de-silted particularly after
monsoon and maintained properly. .

15, Dimension of the retaining wall at the toe of dumps within the quarry to check run
_ off and siltation should be based on the rainfall data.

16. The project authority . should implement suitable cpnservatign measure.s to

' es in the area in consultation with the Reglonal
| Board within 3 months and report be

Gr & N
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augment ground water resourc
Director, Central Ground water Board Water
submitted to the Authority. | ' o .

17. Appropriate mitigation measures should be taken to prevent pollution of nearby
water consultation with the state Pollution Control Board. ' N

18. The project proponent shall submit commitment from the compet_ent authority for
draw] of requisite quantity of water for the project before starting wor.k on the
project.

10, Suitable rainwater measures of long - term shall be planned and implemented in

Central Grotind water Board for complete

Ll s

consultation with Regional Director,
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22,

23.

24.

25.

26.

27.

28.

29.

30.
31

29.

30.

31

32.

rain water harvesting-by .constructing. check dams/ converting yuarried pits to

rain water harvesting by constructing check darns/ Converting guarried pits to
rain water harvesting ponds. '

Vehicular emissions should be kepl undei control and regularly menitored.
Measures shall be taken [or maintenance of vehicles used in guarrying operation
of blocks. . ‘

Digital processing, of the entire lease area using remote sensing technique should
be done regularly once in three years for monitoring land use pattern and report
submitted to DEIAA Mandya Department of Environment and .'Ecology,
Government of Karnataka and the APCCF, Regional office, MoEF, Behgaluru.

This Environmental Clearance does not confer any right to the pr‘c_jp'énent on the .

land proposed for quarrying until and unless quarry lease and all'other statutory
clearance are obtained from the respective department / agencies.

The project authorities should undertake sample survey to genérate data on pre- ) l

project community health status within a radius of 1 km from proposed quarry.:

Consent to operate if applicable shall be obtained from State PollutioqC‘Qn_troT

Board prior to start of production from quarry. .
Proper sanitary facilities should be installed for the colony / work place. Domestic
waste generated should be disposed in a scientific manner. Proper first aid-
facilities and health care facilities should be provided for the laborers.

The project proponent shall take all precautionary measures during quarrying
operation for conservation and protection of endangered fauna shall be prepared
and implemented in consultation with the state forest and wildlife Department.
The proponent shall contribute towards the cost of implementation of the plan and
/ or Regional Wildlife Management plan for conservation of wild life. The amount
so contributed shall be included in the project cost. A copy of the action plan may
be submitted to the SEIAA, Department of Environment and Ecology .,
Government of Karnataka and the APCCEF, Regional office, MoEF, Bengaluru
within 3 months, '

The project proponent shall delineate quarry closure plan / exit protocol to
rehabilitate the quarried out land to much its surrounding land use including
removal, storage and reuse of waste rock from quarry area to cover reclaimed area.
Post Quarry Land plan with rehabilitation of quarried out area (with Plan and
Section) provided and submitted to DEIAA.

Plantation monitoring programme during post project period for ensuring survival
and growth rate of plantation in reclaimed area.

A Final Quarry Closure plan along with details of Corpus Fund should be
submitted to the DEIAA Mandya, Department of Environment and Ecology,
Government of Karnataka and the APCCF, regional office, MoEF, Bengalore in
advance of final quarry closure for approval. " _ ,
Retention walls should be a minimum of 2.5mtr height with base of 3mtr.

Check dams and gully plugs along the smaller streamlets in the area, should be
constructed to arrest the loose soil flow from quarry area.

Particulars of dimensioned block production and dispatch shall be provided by the
quarry yearly. -

The infrastructure of transport roads shall be improved collectively by the quarry
owners of the area. :

Link road from quarry site to main road shall be maintained and black topped by
the project proponent.

The quarry lease are to be properly demarcated using the lat-tong coordinates and
duly erecting 4 feet concrete/granite pillars on the ground. o
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38.

39.

40.
41.
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No quarrying shall be andertaken autside the lease area. 1 -,
The project Authorities shall mainfain a margin of 7.5 meters afong the leasdd
boundary. 1 )
The project authorities shall als¢ earmark at least 5% of the total turnover of the
project towards the corporale social responsibility and item-wise details along - "\§
with time bound action plan shall be preparéd and submitted to the Authority.

The project Authority shall undertake quarrying subject to permissibility under
the BMRDA Act, 1985 and any other law in force for the time being.

The project authority shall ensure that the quarry pits are well protected erecting a
compound wall of ston¢ masonty of appropriate height confirming to safety
norms. | ‘

The project authority shall avoid stagnation of water in the quarry pits which
would turn out to be mosquito breeding centers resulting in spreading of diseases
- such as malaria, dengue, etc. '

The project proponent shall prevent damage to adjoining government land, from

fire due to activities during quarrying operation.

Haulage approach road should not be through village till the main road is reached.
The project authority conduct health checkup of quarry workers every three
months as well as people in the nearest vicinity of the quarry for respiratory
diseases such as silicosis and maintain records. Appropriate care shall be taken for
remedy in case of prevalence such health disorders.

The Quarry Should Be Carried out from 6.00 AM to 6.00PM

By using Controll Blasting Quarry working should be done by taking permission

from concerned department.

" Bh, ,'GENERAL CONDITIONS:

‘ l\;To change in quarrying technology and scope of working should be made without

i«_
,

. prior approval of DEIAA Mandya.
/:f;z‘i?'No change in the calendar plan including excavation, quantum of mineral and
“ waste should be made.
It shall be ensured that the Ambient Air Quality parameters confirm to the norms
prescribed by the MoEF, Govt, of India, New Delhi.
Data on ambient air quality (PMI10, PM2.5, SOz, NO,) should be regularly
submitted to the DEIAA Mandya, Department of Environment and Ecology, Govt.
of Karnataka and the APCCF, Regional Office, MoLL, Bengaluru and the State
Pollution Control Board/ Central Pollution Control Board once in six months.
Fugitive dust emission from all the sources should be controlled regularly transfer
points should be provided and properly maintained.
Measures should be taken for control of noise levels below 85 DBA in the work
environment. Workers engaged in operations of HEMM, etc should be provided
with éarplugs / muffs. |
Waste water from the quarry should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19 May 1993 and
375t December, 1993 or as amended from time to time. Oil and grease trap shall be
installed before discharge of effluents.
Personnel working in dusty areas should wear protective re
they should also be provided with adequate training and information on safety

and health aspects.
Occupational health surveillance program of the workers should be undertaken

in 3 months to cbserve any contractions due to exposure to

spiratory devices and

periodically fe. once




should be submitted to the Department of Environment and Ecology, Govt. of
5 ---‘-- 1

i

Karnataka and the Karnataka State Pollution Comtrol Board and the APCCE,
Regional Office, MoEF, Bengalore.

A separale environmental management ce _
be set-up under the contrcl of a Senior Executive, who will repert directly to the
Head of the organization. The Environment management committee should be
constituted with one of the member representing nearby village.

The funds earmarked for environmental protection measures shouid be kept in
separate account and should be diverted for other purpose. Year wise expenditure
should be reported to the DEIAA, Mandya, the Department of Environment and
Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEF, Bengalore.
11. The project authority shall inform the DEIAA Mandya, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional Office,
MOoEF, Bengalore regarding date of financial closures and final approval of the
project bythe concerned authorities and the date of start of Jand development

11 with suitable qualified personnel shall

work, .
12. The APCCF, Regional Office of MoEF, Bengalore; the Department of Environment

and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control Board
shall monitor compliance of the stipulated conditions. The project authority
should extend full co-operation to the Officer(S) of these offices by furnishing the
requisite data/ information/ monitoring reports.

13. The project proponent shall submit six monthly report on the status of the

implementation of the stipulated environmental safeguards to the DEIAA..
Mandya, Department of Environment and Ecology, Government of Karnataka and" "

the APCCF, Regional Office MOoEF, Benglore; the Central Pollution,@@f‘ftrd Board
: . i s
and the Karnataka State Pollution Control Board. : it

14. A copy of the clearance letter will be marked to the concerned Panchayath ;Local L
ceived while

, : . W
NGO, if any, from whom suggestion / representation has been }e
processing the proposal. ™

15. The project proponent should display the conditions prominently at the entrances"

of the project on a big panel board for the information of the public.

16. The Karnataka State Pollution Control Board should display a copy of the
clearance letter at the Regional Office, District Industry Centre and Collector’s
Office/ Tahsildar’s Office for 30 days. ‘ :

17. The project authority should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that the

project has been accorded environmental clearance and a copy of the clearance

letter is available with the State Pollution Control Board and also at website of the

Authority at (District website) and a copy of the same should be forwarded to the
Department of Environment and Ecology, Government of Karnataka and the
APCCEF, Regional Office, MOEF, Bengalore. .

18. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act, 1936. '

19 The project authorities are suggested to adopt (CSR) Corporate Social Resposility in
there work

A

dust and take corrective measures, if needed. Cuarterly report in. this regard




%0, Any appeat against this.environmenial cearance shall lie with the National Greengg

Tribunal, if preferred, within a period of 30 days as prescribed uhdéré&‘ﬁb’ﬁ”{ﬁb.%
the National Green Tribunal Act, 2010, ‘

21. The DEIAA Mandya or any other competent authority may alter / modify the °
- above conditiony or stipulate any further condition in the interest of environment: %

. protection. . - . ‘ .

21, - Failure to comply with any of the conditions mentioned above may result in
withdrawal of this. clearance and attract action under the provisions of
Environment (Protection) Act, 1986. o S

92 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) ct, 1981, the Environment (Protect-ion)Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules made there under.

It the Violations of EC is Found in future whilé working the EC will be -
Withdrawn. : ‘ ‘ S BT

Yours fai'thfullik; o

,,,,,,

O oA Gl
(N.SChidananda-)
Agshssistant Commissioneler &

Subsdivisional Magistrale
Mandya Sub-division, & Member Secretary,
VAR RAAL M a4 DistATEY
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